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(2) The Indian Forest Service

Hlished in Notification No, GSR. 2
in Gazette of India dated the 6th
January, 1968, [Placed in Library.
See No. LT-84/68.]

SHRI S. M. BANERJEE: Sir, about
item No. 6...., .

MR. SPEAKER: We have gone on
to item No. 7. Anyway, what is it?

SHRI S. M. BANERJEE: In this
House several assurances have been
given.

MR. SPEAKFER: Should we take up
al] the assurances now?

SHRI 8. M. BANERJEE: No. I am

taking up only what has been assured
in this House, not all

In this House the hon. Minister of
Home Affairs, Shri Y. B, Chavan, had
given a definite assurance that he
would see that at an earliest oppor-
tunity a report was laid on the Table
of the House, or it was made known
to the House, about the use of foreign
money during the 1987 elections. 1 am
80 sorry to say that this assurance
has not been fulfilled. Let him say
that this assurance will be imple-
mented otherwise I will take it as
a damn lie.

MR. SPEAKER: Profegsor Sher
Singh.

SHRI NATH PAI (Rajapur):
Speaker, I am on this assurance,

Mr.
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RE. IMPLEMENTATION OF
ASSURANCES

SHRI NATH PAI (Rajapur): Sir.
on the occasion when the sad inei-
dents in the Tehar Jail were discussed
on an adjournment motion, you will
recall that two very categorical
assuranes were given by the Home
Minister, I have not seen what has
been done about them. One of them
was that the offices of the Inspector
General of Police and the Inspector
General of Prisons will be separated.
Also, there was an assurance given
that the judiciary and the executive
will be separated in the Union terri-
tory. I wonder what has happened to
them. I took up this matter in the
form of a letter to you. I did  not
get anything. I would like to know
whether you will be pleased to ask
the Home Minister why these cate-
gorical assurances are not fulfilled by
him.

SHRI J. H PATEL (Shimonga):
Spoke a few words in Kannada,

MR. SPEAKER: Shri Bhakt
Darshan.

PAPERS LAID ON THE TABLE—
Contd.
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12.28 hrs.

RE: SIMULTANEOUS INTERPRE-
TATION OF PROCEEDINGS
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SHRI J. H. PATEL (Shimoga):
Spoke .a few words in Kannada.

MR. SPEAKER: (Spoke a few
words in Kannada. The
difficulty is that simultaneous trans-
lation is to be undertaken. That was
considered when my friends raised it
in my Chamber also. It is a techni-
cal thhug. ¥ i mot as though I can
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glve an assurance or answer, I would

‘wery much like to have it if it it possi-

ble. Some - foreign technicians, I
think, 'were also consulted about. it.
The Secretariat examined it: They
thought that 14 or 15 languages may
not be possible and that, at best, they
can increase by one or two langu.ages

something like that.

I would like this question to be
further examined by the Government
and the Secretariat. How can I
answer it now? I am not objecting
Shri Vajpayee raised the quesetion;
Shri Madhu Limaye raised the ques-
tion—and it is being tape-recorded.
Let this question not be raished on the
floor of the House because there is
already enough heat in the country. I
am allowing any language but, at the
same time, I would appeal to my
friends that if they can talk in a
language which is understood by the
people, it will be useful and easier, I
have nothing more to say. We shall
see what the Government has to do
and what the Secretariat has to do.
(Interruption).

SHRI HEM BARUA (Mangaldai):
Sir, the proceedings of yesteraay
show that you wanted Shrimati Lak-
shmikanthamma to speak, not in
Hindi, in Telugu. Is it one of the rea-
sons of your allegry to her..........
(Interruptions.)

MR. SPEAKER: I allowed her fto
put a supplementary today. 1 want
the Member to put a question in a
language which is understood by
everybody. Supposing—I do not knew
Assamese or Bengali—I try to speak
something in Bengali the people may
laugh at me .

oft wy foawd @ gt gAY AT
A AT, T AT A & ?

MR. SPEAKER: Let not this ques-
tion of language be ralsed for
hegvens’ sake on the floor of the
House.



